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Government with particular reference to

personnel polictes and practices The Com-
mitiee’s report s being processed  Other-
wise also efforts are constantly being made
to improve industrial refations.
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T[PAYMENT OF PENSION TO BRITISH
NATIONALS

288. SHRI OM PRAKASH TYAGI -
Will the Minister of FINANCE be pleased
to state :

{a) whether Government pay pension
to the Brifish Nattonals who retired 1n India
after Independence,

(b) 1f so, what amount 1s disbursed by
Government every year towards the pay-
ment of such pensions;

(c) whether Government propose to
stop payment of pensions to those persons,
and

1f not, the reasons therefor ?)
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HTHE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH) : (a) As a result of the Agree-
ment with the Government of UK. 1n 1955,
the liability for sterling pensions 1n respect
of officers who had reured from service
under the Government of India or the
Government of a State in India, was transe
ferred to U K Government with effect
from 1st April, 1955. Pensions to the
British National,, who retired 1n India after
Independence and who are not covered by
the above Agreument, are payable by the
Governmeat of India.

(b) The informmation 1s not readily
avallable.
(c) and (d) A pension can be withheld

only for spec'fic reasons as provided 1n the
relevant rules  In this matter the rules do
not make any distinction berween pensio-

ners with refcrence to their nationali-
ties ]
CEILING ON REMITTANCES BY
FOREIGN INVESTORS
280, SHRI M K.MOHTA :
SHRI YOGENDRA SHARMA-
Wiil the Minister of FINANCE be

pleased to state -
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(a) whether 1t 15 a fact that Govern-
ment propose to fix a cetling on rem ttances
by foreign investors 1n the country, and

(b) 1f so, the details thereof and the
reaction if any, of the foreign firms operat-
ing i the country with regard to Govern-
ment’s decision ?

THE MINISTER OF FINANCE (SHRI
Y. B CHAVAN) (a) and (b) Govern-
ment’s policy has all along been to allow
freely the remittance of profits and divi-
dends after payment of Indian taxes As
some of the foreign controlled companies,
specially the foreign owned o1l refinery
companites, have been drawing heavily on
therr reserves in order to declare high divi-
dends resulting mm 1ircrea ed remittarces
abroad, Government have now taken a
decision whereunder remittance fzcilities
in respect of dividends declared by 1009,
foreign owned compantes, wholly or in part
out of reserves, will be conditional on the
Reserve Bank being satisfied (1) that the re-
serves have been drawn upon only for main-
taining the dividend quantum at the average
of the previous 5 ycars ot at 10 per cent of
the patd captial, whichever 1s more, (11) that
the drawal on reseives does not excced
10 per cent of the total of the paid up
capital and free reserves of the company
at the begining of he year and (in) that
the balance of free reserves left after the
drawal does not fall below 15 per cent of
the total of paid up capital and reserves
as 11 (1) above

No representations have been re-
ceived from foreign firms so far against the
above decision of the Government.
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F[UN-DECI ARED INDIAN PRISONERS OF
WAR IN PAKISTAN

260 SHRI OM PRAKASH TYAGI*
Will the Minister of DEFENCE be pleased
to state

(a) whether 1t1s a fact that Pakistan
has not so far supplied to India a complete
ltst of the Indian Jawans taken prisoners
during the recent war, and

(b) whether Government have taken up
the matter with the Goveinment of Pakistan
and if so, with what results ? ]
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¥ (THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) . (a) and (b) Out

of a total of 1006 missing Milutary and
Para Military personnel, Pakistan, through

International Commirtee of Red Cross, has
declared 638 including one unidentified
person, as Prisoners of War  Lists of the

remaininrg 369 Military and Para Military
personnel have been sent to the International
Committee of Red Cross for verification
with Pakistan1 authorities  These lLists are
under 1nvestigation by the International
Commutttee of Red Cross.
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